FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ERGONIA TECHNOLOGY PRIVATE

LIMITED
1. | Name of corporate person ERGONIA TECHNOLOGY PRIVATE
LIMITED
2. | Date of incorporation of corporate person 09/05/2022 “
3. | Authority under which corporate person is | Registrar of Companies, Karnataka,
incorporated /registered Bangalore
4. | Corporate Identity Number—/timited—Liability | U72900KA2022PTC161004
Identity Number-of corporate person
5. | Address of the Registered Office and Principal | No. 3985, 3rd floor, 80 Feet Rd, above
Office (If Any) of corporate person Aastha Eye Hospital, 1st phase Girinagar,
VHBCS layout, Banashankari 1st Stage,
Girinagar (Bangalore), Bangalore 560085,
Bangalore South, Karnataka, India.
6. | Liquidation Commencement Date Of Corporate | 30" June, 2025
Person
7. Name, address, email address, telephone number | Ms. Nayana Premji Savala
and the registration number of the Liquidator 1/101-A, Vishal Susheel CHS,
Nariman Road, Vile Parle East, Mumbai
400 057 Maharashtra, India
Email: nalinisavala@gmail.com
Tel.: 9082605500
IP Registration No: IBBI/IPA-003/IP-
v N00051/2017-18/10491
8. | Last date for submission of claims 29 July, 2025

Notice is hereby given that Ergonia Technology Private Limited has commenced voluntary liquidation on 30™
June, 2025.

The stakeholders of Ergonia Technology Private Limited are hereby called upon to submit a proof of their
claims, on or before 29" July, 2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may

submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

Aokt

IBBIREG NO.
IBBI/IPA-003
IP-N00051

Nayana Premji Savala

Liquidator

2017-48/10491

Date: 04" July, 2025
Place: Mumbai
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DEMAND NOTICE
NOTICE UNDER SECTION 13(2) OF CHAPTER NI OF THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENF OF SECURITY INTEREST ACT 2002,

Borrower Name #nd Acdress: 1. MU Trust ® #1711,

Basomant, Chirarjoe Pesidency, 2th A Gross, JP Nagar st Prusss, Saraksd, Bangalons - 560 078 Mys Brorcdsean

Ecucational Trust B(SAmpooma Grup of Inss i nnapattana SEI160. Fap by

Trustees 2.0, Sampoama Naidu # 48 JF Magar 1st Prinse, Samki

Bangaicce - 560 070 3,0 B5M Naidu w17 4, JP Nagae 18t Phass. Sarakid,

Bangaloro - 560 078

Sirfacam,

Subpect Finsncial sssistance sanclioned fo you by Sir M. Visvesvaraya Co-Operative Bank Lid. - Delaults

‘committed by yea in paymant af installmants of principal, interast ale.

Wi Sir M. i Branch, Bangalore, |-4n 1 your recuest granted you

Crecil acikties Ly way

duly muscuted in favour of the Bark The reievant pariculars of the sad crodit hr..u.n«. and the amount cutstanding

repayable Dy you are stated in Annexure-1

A5 securty for the said financial asssstance 1o you hine creabed secunty infenest in favowr of Sir M, Visvesvaraya Go-

operative Bank Lid., Vijayanegar Branch, Bangalore inferaka, by way of Hypothesation of Movable Properties!

Marlgsge of Fnmovable properties by execulisg necessary securdy Documentsagroements, The particuars of he

socured assets ang specifically mantionad in Anmexune-IL

it ofthe agreemnents and decumenes entered i by you o with Sir M. \'Imr-aya Co-Operstive Bank Lid_,
i TPy

in, Website: www.vcb.co.in

o wiea rquined 1o nepary the principal amaunts of the F
i the i agbomants; Documents and alss ko pay inlbrs! Thron a the 13864 and in he mannor a4 stated in the ssd
agreements and Documents. The cperation and conduct of the Sccounts in respect of the above said fnancial
‘assstance/eocit fackses have become regular and your debt has since been dassited Dy Sir M, Visvesvaraya Co-
Operative Bank Lid., a5 a Non Perlorming Asset on 08.08.2084 consequent 1o the default commithed by you in
rapayment of principal dabt and intsrest thereon.
Accordingly in axerciss of the powers conerred in e of Secion 13(2) of the Securtisaltion and Aeconstruction of
Frarcial Assets and Enforomment of Secuity Interest Act 2002 Perersher relerred 10 & the said Act) Sie M.
chcliras that the aggregats amount of Re. 13,71,88,010/-Rupees Thineon
Crores Seventy One Lakhs Eighty Eight Thousand Nire Hundred Ten Only) as on 31.08.2028 i immodiaely tue
and payable along with fulure inierest.
In the premises we the Sir M. Visvesvaraya Co-Opsrative Bank Lic, herely call vpon you al jontly & severally to pay to
Sir M. Visvesvarays Co-Operative Bank LieL, within a pariod of B0 days free the date of reesipt of this noties the
aggregate sum of Rs. 13,71,88.810/- Rupees Thirteen Crores Seventy One Lakhs Eighty Eight Thousand Nire
Hundred Ten Only) as an 31.05:2026 at the contractual rates fogether with costs, charges, other manies until
payment or realization.
In case you tall 1o make the paymaent as sfoeessic, Sir M. -Operative Bank Lid., shal b d
10 take FECOUTSE In 16T of the provisions of the said Act against all o any one or more of the Securd assets, ontinty
o your risk as 1o costs and conseguences thereol. The powers available 1o Sir M. Visvesvarays Co-Operative Bank
Lid., under the Act nclude (] power o lake possession of the secured sssets of the borower inchuding the rights lo
ansder by way of lnase, assgnmant or sala for malzing secured #sset (i) take over the managemant of the sacurd
et inchuging Ihe ights 10 transfir bry wary of leass, assignment of sale and reslin Ihe secured aswst and sy transfir
ol secured assst by Sir M. Visvesvaraya Co-Operative Bank Lid., shall vest in the all rights o in relation 1o the secured
‘asset anslerned 24 i the ansler has boen Mmade by you.
I term of th provisions of section 13{13) of the said ACL you ane here by prohibiled from ransienring, einer by way of
salg, leaso orm:sc(mnﬂmmnr the cedinary course of your business). any of the secured assets as reerred 10 in
his ot ol Sir M. Operative Bank Lid.,
The borrowers BIIEHI»M Is invitad 1o the peovisions of Section 13 (8) of the Act, in respect of tme avallable, to receem
o sacuned assets.
This reatice is isswed in terms of Section 13(2) of the sald Act.
Tha chages expanses incurved for taking tho sad action shall o mal out of the sk procoods and i the sale peocoads
o found irsufficient to satishy the enfire amount due 10 the Bark, for the balance ameunt, appropriati legal action a5
provided
In Act will be taien against you, hokding all of you jointly and severaly liakie 10 al costs and consequences ihenect.
Plusse note that the above notice i issued without prejucice fo such rights of the secured creditor to intiate any other
legal proceexings/auction s deemed it and necessary under the prowsions of any ofer law for the lime baing in forcs.
Annexure-1

SLNo.[ AcNe |Sanction Amount (Rs) -lmountoumamﬁm a3 an 31/05/2025 repayable by you

1. TLEMI/A | 14,8055 625.00 As.13.71.,86,610.00 (Rupees Thirteen Crores Seventy
TLEMUE  |3.58.26.261.00 One Lakhe Exghty Eight Thoussnd Mine hundred Ten
Total 18,16,81,886.00 Only) a5 on 31.05.2025 together with furthes interest

Sanctian amaunt inclisdos
Cagitalizaticin of interest
amaunt during Resclution
Frame work 2.0 for COVID-19
pandemic.

therean with effect from 01.08.2025 at the contractual
rala together with costa, charges, alfger maniva witil
payment or reslization.

ANNEXURE-I
(DESCRIPTION OF THE IMMOVABLE PROPERTY)
1,Property Bolonging to Mis Brundavan Educational Trust
Aathat pinco o arcat o Land beaing Sy.No. 411 maasueing 13 guntas, 5Y No v and paricn of he land n 5Y
measuring £ acres 5 gunias, (Totally Measuring 4 acres 18 guntas | purchased under vide orde
Nods 12 2008 baaring No.ADCYLFT.CA 43:2006-08 lsued by the Députy Cammissianas, Ramanagara District shuatsd
at Botekare Village, Mallur Hobl, Channagaina Taluk, Remanagara District and Dounded &
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Officer
Sir M. Visvesvaraya Co-Operative Bank Limited

Date: 0307 2008
Place: Bangalore

I — | [ — | [ — mm CM K




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS
FORM A Form No. INC 26
PUBLIC ANNOUNCEMENT (Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014)

ERGONIA TECHNOL!
3 i Name of corporate person
.| Date of incorporation of
corporate persan
iy under which coporate
pérson is incorporated fregistersd
Corporale Idently Number

P =

-

of corporate persan

. | Address of the Registered Ofice
and Principal Offce (1t Any) of
corporale persan.

6. | Liquidation Commencement Date
Of Corporale Person

Name. address, email address,
telephone number and the
regisiration number of the
Liquidatar

8. | Last date for submission of claim:

(Reguiation 14 af the Insalvency and Bankruptey Baard of India
(Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

OGY PRIVATE LIMITED
ERGONIA TECHNOLOGY
PRIVATE LIMITED
09/05/2022

Regirar o Cormparias.
Kamataka, Bangalore
UTZ000KAZ022PTC161004

No. 385, 3d floor, 80 Fesl R, abave
‘astha Eye Hospilal, 15t phase

Advertisement for change of registered office of the company from the
state of Karnataka to the state of Maharashtra

BEFORE THE REGIONAL DIRECTOR,

South East Region

In the matter of the Companies Act, 2013, Section 13(4) of Companies Act,
2013 and Rule 30(6) (a) of the Companies (Incorporation) Rules, 2014
AND

In the matter of ANGLO-FRENCH DRUGS & INDUSTRIES LIMITED, having
its Registered Office at Plot No.4, Phase II, Peenya Industries Area, Peenya,
Bangalore 560058, Karnataka.

.Petitioner Company

NOTICE is hereby given to the General Public that the Company proposes to!
make Petition to the Central Government (Regional Director, South East Region)
under Section 13(4) of the Companies Act, 2013 seeking confirmation of the’
of i

alteration of

Girinagar, VHBCS layout
1st Stage, Girinagar (Bangalore),
Bangalore 560085 Bangalore South
Karnataka, India.

307 June, 2025

Ms, Nayana Premji Savala

Address: 1/101-A, Vishal Sushes| CHS,
Nariman Road, Vile Parle East

Mumbai 400057, Maharashtra, India.
Email: nafinisavaiai@gmati.com

Tel.. 9082605500 [P Registration No:
IBBINPA-D03/IP-NOI051/2017-18(10491
29" July, 2025

of the Company in terms of the|

Special Resolution passed by way of postal ballot on 5" June, 2025 to enable,
the Company to change its Registered Office from the “State of Karnataka”

to the “State of Maharashtra”,
at Mumbai.

voluntary liquidation on30° June,

address mentioned againstitem 7,

Al other stakeholders may submit the
electronic means.

Notioe is hereby given that Ergonia Technology Privata Limited has commencad

The stakehalders of Ergonia Technology Private Limited are hereby called upon fo
submit a proof of their claims; on or bafore 297 July, 2025, 1o tha liquidator at the:

The financial creditors shall submit their proof of claims by electronic means only.

proot of claims in parsan, by post o by

Submission of false or

Date : 04" July, 2025
Place : Mumbai

Mara and Signaureofthe Liquidaor:

Nayana Premji Savala

within the jurisdiction of the Registrar of}

Any person whose interest is likely to be affected by the proposed change|
of the Registered Office of the Petitioner Company may deliver either on the’
MCA-21 portal (www.mca.gov.in) by filing investor complaint form or cause|
to be delivered or send by Registered Post his/her objection supported by an
Affidavit stating the nature of his/her interest and grounds of opposition to the|
Regional Director, South East Region at the address Regional Director, South
East Region, 3rd Floor, Corporate Bhavan, Bandlaguda, Nagole, Tattiannaram|
Village, Hayat Nagar Mandal, Ranga Reddy District, Hyderabad-500068,
Telangana within 14 (fourteen) days from the date of publication of this Notice|

with a copy to the Petitioner Company at its Registered Office

above.

Date: 02-07-2025
Place: Bangalore

RAILWAY — TENDER

Railway Manager/Engg.,
Chakradharpur acting For & On behalf of
The President of India invites E-Tenders
against Open Tenter. Manual offers are
not allowed against this tender, and any
such manual offer received shall be
ignored, S1. No., Tender Notice No. &
Name of work are as follows - 1. CKP-
CENTRAL-25-26-26. Construction of
various capacity of RCC over head tank al
various locations under the furisdiction of
Sr. DENICentrallCKP in

S. E. RAILWAY — TENDER
e-Tender Notice No. SER-OHE-KGP-|
TATA-2x25 KV-RT dated 02.07.2025. For|
and on behall of President af India, Chiel|
Electrical Enginger (Project), South Eastem
Railway [nvites s-tender for the following
work : Name of work and ts location :
Design. Supply, Erection, Testing and
Commissioning for Upgradation of Elactic|
traction system from 1 x 25 KV 10 2 x 26
KV traction system for Kharagpur (Excl )
- Tatanagar (incl) section of]

Division. Tender Vialue : ¥ 10,21 88,334 30,
EMD : T 6,80 900+ 2, CKP-WEST-25-26-
17, Constnuction of various capacity of RCG
over head tank st various lacations under|
he jurisdiction of Sr, DEN/WesUCKP (n
‘Chakradharpur Division. Tender Value :
7 24.67,47,926.52 EMD : € 13,83, 7001
3. CKP-EAST-25-26-18, Construction of
vanaus capacity of RCC over head tank al
various focations under the jurisdiction of

Ezstem Railway 1o maet 3000 MT ioading.
Approximate Cost of the work : €
178,13,05,089 26. Bid Security : £
©1,06,500/-. Cost of Tender Document ©
Kl Completion period of the work : 24
monihs. Validity of Offer : 120 days from
the date af cpaning of tender. Last data
of receiving queries : 25.07.2025. Pre
bid meeting : 25.07 2025 3t 1130 tws.
Physical of all

Sr. DEN (EastjiCKP in
Division. Tender Value: 2 10,07,27.518.70.
EMD : ¥ 655,600/~ 4, CKP-SOUTH-25-

16.08,2025. Closing date of tender :
20.08.2025 [14:00 hrs. IST]. Website
whare complate details of|

26.00. C: sy af
RCG over head tark at various locations
under the jurisdiction of Sr. DENSOUhiCKP
in Ghakradharpur Divison. Tender Value:
7 11,16,34,12572. EMD : T 7,08,200/-.
Cost of Tender form : ¥ D for each, Date
of opening : 21.07.2025 for 81 No. 1,2 &
3 each and 22.07,2025 for 1. Mo. 4, The
tender can be viewed at Website

For and on behalf of
Anglo-French Drugs & Industries Limited

Sd/- Uddhav Kanoria

Managing Di
DIN:001089

Sd/- Nirbhay Kanoria
Managing Director
DIN: 02558300

irector
09

raps.gov.in The landerer!
Gidders must have Class-li Digital
Signature Certficate & must ba registered
under an IREFS Portal. Only registered
tendareribidder Gan participate an
s-tendering, All relevant paper must be|
uploaded at the time of parlicipating in|
e-tandering, Note : &-Tender Forms shall
be issued free of cost o all tenderers.
(Authoriy-Riy. Bo.'s letier No. 2020/GE-1
CTIE/GCCFolicy did. 16,07 2020).

tender can be seen : www.ireps gov.in
(PR-351)

[“IMPORTANT

Whilst care is taken prior
to acceptance
advertising copy, it is not
to_verify its
The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions individuals
advemslng in its newspa-
ublications
We therefors recommend
that  readers  make
necessary inquiries
before  sending  any
monies or entering into
any agreements  with
advertisers or otherwise

FRIDAY, JULY 4, 2025
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1look at every side
before taking a side.

Inform your opinion with
insightful perspectives.

Liculdator acting on an advertise-

ment in manner
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(THIS IS ONLY AN ADVERTISEMENT FOR INFORMATION PURPOSES ONLY AND NOT A PROSPECTUS ANNOUNCEMENT. NOT FOR DISTRIBUTION OUTSIDE INDIA )
(Please scan Iis OR Code
favisw the Prospectus)
CIN: U10402GJ2015PLC085394
ourc i Imited G of Vandan 15,2015 under los Act, 2013 bearing C 104026 12015PTCOBBIA isued) egisiration Cenre, oure converied
in Publ. Lt Coany o e Compao Ac 2013 nc o pmeof O Company s hanged o T P Lt v from Private Cun\asny.UP Bic 18, 2023 bearing C 12015PLC0BS394 issued by Regisiar of
Companis—Ahmeda
Regd, Offce: 50078, Wall Straet-1, Opp Orient Club, Nr. Rly Crssing, Ellsbrdge, Ahmedabad, Gujaral - 180006 India. Tel: 1-8980121363: Emall In; Website: In, Corporate Idenity {CIN): U10402GU2015PLC085304
PROMOTER: MR. KALPESHKUMAR BHAGAVANDAS THAKKAR, MR. RAKESHKUMAR RAMESHBHAI PATEL, MR. JITENDRA RAMESHBHAI PATEL, MRS. JYOTSANA JITENDRABHAI PATEL AND KALPESH KUMAR THAKKAR HUF
,
BASIS OF ALLOTMENT

INITIAL PUBLIC OFFER OF 26,40,000 EQUITY SHARES OF FACE VALUE OF T 10/- EACH (“EQUITY SHARES") OF VANDAN FOODS LIMITED (THE “COMPANY" OR THE “ISSUER") FOR CASH AT A PRICE OF ¥ 115/- PER EQUITY SHARE, INCLUDING A SHARE PREMIUM OF Z 105/- PER EQUITY SHARE
(THE “ISSUE PRICE"), AGGREGATING TOT 3036 LAKHS (“THE ISSUE"), OF WHICH 1,32,000 EQUITY SHARES OF FACE VALUE OF 10/- EACH FOR CASH AT A PRICE OF T 115/- PER EQUITY SHARE, AGGREGATING TO ¥ 151.80 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET
MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LE. ISSUE OF 25,08,000 EQUITY SHARES OF FACE VALUE OF 10/- EACH FOR CASH AT A PRICE OF ¥ 115/- PER EQUITY SHARE, AGGREGATING TO ¥ 2884.20
LAKHS IS HEREINAFTER REFERRED TO AS THE “NET ISSUE", THEISSUE AND THE NET ISSUE WILL CONSTITUTE 31.49% AND 29.91% RESPECTIVELY OF THE POST ISSUE PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY.

The lﬁsuewas.maﬂemlermsurchaplee Xofthe Sewnuesand Exchangeanrdurlnd\a:\xueo!Capna\ and 2018, fromtime lo time, | "), through the Fixed P as peras per Regulation 253(2) of SEBI (ICDR) Regulations
the allocation of Net Publi as follows; a) h p fo \nvsstors andb) Remaining to:1.) individual other i investors; andii ) other investors i bodies or institufions, i fihe numberof specified securities
appliadfor, pﬁmnn me;lher {a)or{t the other category,

Forthe purpose of Regulation 263{2) of the SEBI (ICDR) Regulations, if the retailindividual investor calegory is entitied to more than fifty percenton proportionate basis, the retail individual investors shall be allocated that higher percentage.
THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10 EACH.
THE ISSUE PRICE IS ¥ 115/- PER EQUITY SHARE AND IS 11.5 TIMES THE FACE VALUE OF THE EQUITY SHARES

ISSUE OPENED ON: MONDAY, JUNE 30, 2025

ISSUE CLOSED ON: WEDNESDAY JULY 02, 2025

PROPOSED LISTING: MONDAY, 07, 2025*

ISSUE PERIOD

A, Allocation to Market Maker (After Technical Rejection): The Basis of Allstment o the Market Maker, a! the sssue price of ¥ 115i- per Equity Share, was finalised in
consultalion with BSE. The calegory was subscribed by 1 (one) fime. The fotal number of shares allotled in s category is 1,32,000 Equily Shares consisting ofreserved
porbonol 32,000 Equily Shares

S| No.ofShares | Numberof | % Total No. of % | Proportionate | _Allocation per Ap;mml Ratioof | Total No. of
No | appliedfor | Applications  to | Shares appliedin | fto shares Before fter  allottees o Shares allocated!
(Category wise) received total each category total | available | Rounding off Round-;gq off applicants allotted
1 132000 10000 132000 0000 132000 132000 132000 114 132000

B. Allocation to Retail Individual Investars (After Technical Rejections); The Basis of Alisiment tn the Retail Individual Investars, at the issus price of 2 115/- per Equity
Shars, was final sed In consu'tation with BSE. The category was subscribed by 1.53 imss. Th tofaf rumber of shares alotted i tis category s 33,32 400 Eqity Snares.
The calagory wise bass ofllotmen s 35 under.

Sr.| No.ofShares | Numberof % Total No. of % | Proportionate |  Allacation per Applicant | Ratio of | Total No. of Equity
No  Appliedfor | Applications  to | Sharesappliedin | to Shares Bafore After  Allottees to Shares allocated!
(Category wise) | recsived  total | eachcategory | fotal  available | Rounding off Roundingoff Applicants  allotted
1 1200 217 100.00 3332400 10000 . 2175600 78344 1200 Y ] 2175600
Grand Total am 100 Dﬂ 3332400 100.00 2175600 2175600

[ il Individual Technical Rejections): The Bassof < than Retal Indi
of TS/~ per Equily Share, was finalised in consultation with BSE. The category was subscrbed by 1.54 times. The total number of shares alotiad h\ m category is

332 400 Equity Shares. The category wise bas:s of allotment is as under.

Sr.| No.ofShares | Numbarol = % Total No. of % | Proportionate | _Allocation per Applicant | Ratio of | Total No. of
No  Appliedfor | applications ~ to | Sharesappliedin to Before After  Allottess to Shares allocated!
| (Categorywise) | received | total | eachcategory | fotal | available | Roundingoff| Roundingoff Applicants  aliotted
(U] 2) B (L] (5 # 1 @ 8 ) (10) (14)
1 2400 146 EED 350400 654 | 2zmedz 156058 200 [ 1 (1 1752000
2400 - 000 = 000 | - - 1200 2B 52800
2 3600 8 478 28800 563 | 18727 234088 2400 ALY 18200
3 4800 1 0.60 4800 094 | Ha nH 3600 1 1 3600
4 6000 3 248 30000 587 18507 014 w0 |1 |1 18000
| 6000 - ["a00 | - 0.00 - - 1200 1[5 1200
5 7200 1 | 080 | 7200 141 4882 483z 4800 111 4800
8400 2 119 18800 329 | 10924 5462 800 1 |1 9600
8400 . 000 - 000 : > 1200 1 ]2 1200
7 9600 2 118 19200 376 12484 62425 6000 1 [ 12000
] 12000 1 060 12000 235 | 70 7803 ™0 | |1 7200
] 18000 1 160 18000 352 11704 11704 200 | 1 |1 12000
10 24000 | 1 060 24000 489 | 15606 15606 15600 1 |1 15600
GRAND TOTAL 168 100.00 511200 10000 332400 - - B 332400

t imited.
The Equi e Py [ I Linited ('BSESME’). O jved an in-grinciple approval daled March 18, 2025 from the BSE Linited { BSE')for using s namein the Prespecus or listing ofour shares on BSE SME. For the purpose of s Issue, the Designaled Stock Exchange
isthe BSE  Jufy 07, torecaiptof isting BSE Limted)
SUBSCRIPTION DETAILS The B of Diecor fh Company s meaing e n July 03,2025 hve e on acord he Bassof Alomnt of ity St wed by the Designated Stock
The Issue has received 10961 applcations for 1.37,07 800 Equity bids, bid not banked, with i SBs | Exch BSE ard o ek
and technical rejeciion cases). The \ismzzrs:endsmucu e slentof 5 ;mms i dpeﬂhu bid book received from BSE Limad inclucing Narket Maker Parten). Afier TR Ll AR v il e o, Foshi, i rubvona s S04 H
othe extentof 151 times (including Market Maker Pertion) been issued for unblocking of lunds and transfer to Public Offer Account on July D3, 2025 The Equly Shares allocaied to successful applicants are being crediled to their
The details of reoeivedin " beneficiary accounts on or before July 04, concemed. | th prescribed
Summary of Valid Applications fime, Investors 0 below, The Company is laking steps togetihe Equity Shares admitted & orirﬁdmgun BSE SME within
St | Category Gross Application Less: Rejections (including Valid Applicatio o hackeurechie e o T b
No. Gross Application | Equity Shares Applications Eqm:y sms Valid Applications | Equity Shares ¥
T | Resewedfor 1 132000 o R TG fromBSE Limited.
Market Makars DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
2 | Retai Individual 2% 3547200 7 714800 b2l 3332400 SINCE THE ISSUE IS BEING MADE IN TERMS OF CHAPTER [X OF THE SEBI ICDR REGULATIONS 201, THE OFFER DOCUMENT HAS BEEN FILED WITH SEBI.
Investors
T [ 1 E OFF HENCE i
P i = T 3 S o e HOWEVER, IN TERMS OF THE SEBIICOR REGULATIONS 2018, SEBI SHALL NOT ISSUE ANY THERE IS NO
inclvidual Investcrs SPECIFIC DISCLAIMER CLAUSE OF SEBI. HOWEVER, INVESTORS MAY REFER TO THE ENTIRE “SEBI DISCLAIMER CLAUSE™ ON PAGE 187 OF THE
[ Total ) N3 4244200 187 268800 2946 3975600 PROSPECTUS.
The Basis of was finaized wilh Ine Designaled Stock Exchange ie: BSE on July 03, 2025. DISCLAIMER CLAUSE OF BSE LIMITED

ITISTO BE DISTINCTLY UNDERSTOOD THAT THE PERMISSION GIVEN BY BSE LIMITED ("BSE") SHOULD NOT IN ANY WAY BE DEEMED OR CONSTRUED THAT
THE CONTENTS OF THE PROSPECTUS OR THE PRICE AT WHICH THE EQUITY SHARES ARE OFFERED HAS BEEN CLEARED, SOLICITED OR APPROVED BY BSE,
NOR DOES IT CERTIFY THE CORRECTNESS, ACCURACY OR COMPLETENESS OF ANY OF THE CONTENTS OF THE PROSPECTUS. THE INVESTORS ARE
ADVISED TOREFER TO THE PROSPECTUS FOR THE FULL TEXT OF THE DISCLAIMER CLAUSE PERTAINING TO BSE,

INVESTORS PLEASE NOTE

08 Regisirar thel "

Bigshare Services Private Limited

The: details of allstment made would aiso be hosied on the website of the Registrar to the Issus, Bigshare Servicas Private Limited at www bigshareonline com. All fuure
§6-2, Pinnacle Business Park, Next to Ahura Centre Mahakall Caves Road, Andherl (East), Mumbai — 400 0‘33
Contact Person: Mr. Vi '\ayﬁi Mnrm Telephone: 022-62638200; Email:

serial number of the Application Form, rumber
il : Wb INROOO01385; CIN: LOSSSRAHISSAPTCOTSS34

5 below

Note: Capitalised terms Used and not specifically defined herein shall haya the meaning glven 1a SUch lems in the Prospecius dated June 23, 2025,
O behalf of the Board of Direciors
For VANDAN FOODS LIMITED

Sd-

(JITENDRA RAMESHBHAI PATEL)

Date : July 03, 2025 Managing Director
Place : Ahmedabad DIN: 08205811

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE

RVANDAN FOODS LIMITED).

Disclaimer: Vandan Foors he
Registrar of Companies, Amadabad, The Pruspacius Is avallabie on the website of 1he SEBI at www:seblgovin and the website of the Lead Manager to the lssus al
L hsesme. jar C in
Investors high For detail, investors shouid refer to and rely pectus. inluding the secton tited

“Risk Factors”on page 21 ofthe Prospactus.

The Equity Sh: will not be registered under the Act of 1933, "Securities Act"| or any state securities law in United States

and may not be offerad or sokt within the United States {as defined in Regulat Act) or to, or for “U. 5. Person” the
! 1), i o ot subject gistration e !

epaper,ﬁnancialexpress.cmr‘. .

BENGALURU



